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SHRI PILOO MODY : Delhi is perhaps
the only major city in this country which
has any real master plan at all, but unfor-
tunately the concept of a master plan has
been thought of as a static one and nothing
has been done to keep the master plan up
to date from year to year. In fact, the
entire implementation of the master plan
kas been proliferated in God knows how
many agencies, with the result that this mat-
ter has left the hands of the technicians and
got into the hands of politicians, As you
heard the Minister saying just now, the
Chief Minister of Haryana, Punjab etc, are
meeting to decide what to do as if they
knew what there was to be done. There-
fore, 1 would like to know whether the
Government has any plan of restoring the
master plan back into the hands of the
technicians and taking it away from the
hands of the politicians.

SHRI IQBAL SINGH : We are acting
on the advice of the architects and techni-
«cians, the plan was prepared by them, but
as far as changes in the master plan are
<concerned, there are more pressures for it
than implementing the master plan. We
are resisting those pr es, we want the
master plan to be implemented in that
Spirit,

MR. SPEAKER : Shri Vasudevan Nair.
‘Next question.

SHRI SHEO NARAIN : You have pas-
sed on to the next question.

MR. SPEAKER : That is why I asked you
oot to go to the Krishna waters, it is in
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South India. If he is an expert in all sub-
jects, Delhi, Krishna, Godavari etc., I can-
pot help it. I told him pointedly.

PROHIBITION

*96. SHRI VASUDEVAN NAIR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether a number of State Govern-
ments have already scrapped Prohibition in
their States;

(b) if so, the reasons advanced by these
State Governments for scrapping Prohibi-
tion;

(c) whether the Central Government
have reviewed its policy on Prohibition in
the light of these developments; and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
So far prohibition has been withdrawn from
the dry areas of Kerala covering four dis-
tricts and Haryana covering one district.
In Madhya Pradesh the Madhya Pradesh
Prohibition Act, 1938 has been repealed
w.ef. 1st August, 1967,

(b) The Haryana Government stated that
they lifted prohibition to eliminate mal-
practices, to stop smuggling and to get legi-
timate revenues. Kerala did not assign any
specific reason and no information is avail-
able about Madhya Pradesh.

(c) There has been no change in the
Policy of the Central Government.

(d) Does not arise,

SHRI VASUDEVAN NAIR: Already,
quite a number of State Governments have
thought it fit and necessary to relax or
even to scrap prohibition. Is it not a fact
that several other Governments including
many Congress Governments have been
pressing the Centre to make good the re-
venue that they are losing because of the
imposition of prohibition in those States,
and may I know whether the Central Gov-
ernment has agreed to advance the money
that they need in order to compensate the
revenue that they lose by prohibition ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): It is
not possible to do so.

SHRI VASUDEVAN NAIR : As many
of the State Governments have from their
owp experience found that malpractices
have grown and that illicit liquor distillation
is in vogue in all the places where the so-
called prohibition is in existence, is it not
time for the Central Government to consider
the relaxation or the scrapping of prohibi-
tion all over the country and giving the
green signal for the same ?

SHRI ASOKA MEHTA : The experi-
ence about mal-practices varies from State
to State. For inst the Gover t

of Gujarat and Madras have not said that
there are malpractices of the kind that they

cannot handle and correct. This is a matter
in which the States are drawing conclusions
on the basis of their own respective experi-
ences. The Government of India is guided
by the directive principles enshrined in the
Constitution. ’

SHRI VASUDEVAN NAIR: The
Finance Minister stated in Chandigarh that
young ladies are taking to drinks these
days.

SHRI B. SHANKARANAND : In State
after -State they are scrapping prohibition.
So, I want to know whether the Central
Government is aware of article 47 of the
Constitution, the directive principle, and
are they going to sit tight and looking on
like a silent observer when they are violat-
ing a Constitutional provision ? What is
their reaction ?

SHRI ASOKA MEHTA : To have pro-
hibition or not to have prohibition is a
matter which is decided by the State Gov-
ernment and by the State legislature. I
pointed out earlier that so far as the Gov-
ernment of India is concerned, it is trying
to pursue the policy which is laid down in
the Constitution, the directive principle. It
is not possible for the Government of India
to financially compensate any State that
wants to go in for prohibition. The com-
mittee which was set up some time back
calculated that it would come to Rs, 65
to Rs. 70 crores. I think the figure has
gone -up to Rs. 80 crores per year now.
The Government of India is not in a posi-
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tion to provide priority for this just now.
Therefore, we have to do it by persuading
the States.

SHRI HEM BARUA : May I know if
the Government, particularly our Deputy
Prime Minister, are aware of the fact that
drinking exhilirates the intellectual proces-
ses, a thing in which India, and particularly
our Government, lacks. Therefore, may I
know whether the Deputy Prime Minister
is going to revise his opinion about prohi-
bition in the light of these new develop-
ments ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): I am surprised
to learn that the hon. member finds that
drinking stimulates the thought processes
in the right direction. I only say I am
sorry for him.

DR. SUSHILA NAYAR : In view of the
fact that illicit distillation is not related
to prohibition as demonstrated by the
amount of illicit distillation in Hyderabad
and Madras cities—Hyderabad has no
prohibjtion while Madras has full prohi-
bition—and further in view of the fact
that the idea of loss of revenue has also
proved a myth as seen from the revenue
receipts from sales tax etc. in Madras and
the old composite State of Bombay and its
components,. . . .

MR. SPEAKER : This is Question Hour.

DR. SUSHILA NAYAR : Yes Sir, and
in view of the fact that the financial posi-
tion of States with prohibition is much
better than of those with no prohibition,
will the Government consider taking all
possible steps to strictly enforce prohibi-
tion al] over the country ?

SHRI ASOKA MEHTA : I do not know
under what power the Government of India
can enforce prohibition. This is a matter
which the State Governments have to de-
cide, and all the experience that the hon.
member has pointed just now is before the
State Governments. Evidently the Govern-
ment of Andhra does not agree with the
analysis offered by the hon. member.

=it Tt T FAT [T AGRT
39 a6 e AT g fF e ar



913 Written Answers

A @ A @ a3g #} T av
Q< FET ANATE, AT ST T &R
FTHAIATK AT 9 IIqT AT & |
TUTEET 3 WG-qTT qfw FT A AT
T IFAT & AT FAT AT AEIRT FT &AW
o g? afemr gar s«
FT ANSATFT 7

SHRI ASOKA MEHTA : As I have
pointed out this experience varies from
State to State. In Madras for instance, a

new party has formed the Government,
there has been a change of government.

st @it Tw: w fg e g,
fa=r & g

st swive Agar: A A Fur fH 3@
F AR T AW €T F ATI-HAN
HAT § | W F I FE qET
FY g TS0 THo Ho 7 IHFT ATAT
AT T F A W TEEAT Fy
IR A QT | 3T F W@ w5 Jew
& A awd 39 1 Afed I e
AT QN AR N Afa §
qfEds foar ST @1 39 F AR
F1§ AACAESE @eHe FaAT A fag

T 31

WRITTEN ANSWERS TO QUESTIONS

GRANT OF DEARNESS ALLOWANCE TO CEN-
TRAL GOVERNMENT PENSIONERS

*94, SHRI M. L. SONDHI: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that a deputation
of the Bharat Pension Samaj waited on the
Prime Minister on the 29th August, 1966
with a memorandum, signed by over twenty
thousand retired Government Servants, ask-
ing for the grant of Dearness Allowance at
par with the Central Government rate;

(b) if so, the action taken by Govern-
ment on that memorandum;

(c) whether Government propose to
grant increase in the pension of the retired
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Government servants, keeping in view the
soaring prices of all commodities; and

(d) if not, why ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir. The deputation
presented a large bundle of memoranda to
the Prime Minister on that date.

(b) The demand for dearness allowance
for the pensioners has been considered care-
fully but it has not been found possible to
accede to it.

(c) and (d). At present Government
have no proposal under consideration for
increasing the quantum of relief to pen-
sioners. The resources position makes it
difficult to accept additional commitment of
this nature,

SMUGGLED CHINESE GoOODS

*97. SHRI K. P. SINGH DEO :
SHRI O. P. TYAGI :
SHRI M. L. SONDHI :
SHRI CHENGALRAYA NAIDU:
SHRI MARANDI :
SHRI R. S. VIDYARTHI :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that a variely
of consumer goods of China-make are
being smuggled into the Indian market-
through Nepal and Pakistan border;

(b) if so, the steps taken by Govern-
ment in this regard; and

(c) the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) There is some smuggling of
Chinese goods such as fountain pens,
cigarette lighters and needles from Nepal
and Pakistan. But it cannot be said that
there is any large-scale smuggling of such
soods from these two countries.

(b) and (c). The Customs officers main-
tain strict vigilance at vulnerable places of
smuggling and collect intelligence from
various sources to prevent smuggling of
goods into this country as also to detect
the existence of smuggled goods. During





